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REPORT   AND   MINUTES   OF   THE 

COMMITTEE ON THE WELFARE OF 

SCHEDULED CASTES AND 

SCHEDULED TRIBES 
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SPECIAL MENTIONS  

News Item Appeared  in "Asian Age" 

THE   LEADER   OF   OPPOSITION 

Chairman, Sir a newspaper has published a   
report  today   presumably 

based on briefings by the investigating 
agencies probing the Romesh Sharma case 
that in their first report these agencies had 
sought the Home Minsiter's permission to 
interogate 20 politicians and 12 senior 
bureaucrats to establish their direct or indirect 
links with Mr. Romesh Sharma. In this report, 
names of several political leaders belonging to 
various political parties are mentioned. Sir, 
we take a very serious view of these leaks. 1 
would like to make it very clear that we are 
not in favour of protecting any person; who 
may be involved or associated with the illegal 
''activities in which Mr. Romesh Sharma, is 
allegedly involved All such persons should be 
dealt with in accordance with the law of the 
land. However, in all fairness, trial through 
the press or through these leaks is not a proper 
way to handle these grave matters. These 
leaks amount to maligning and defaming 
important political personalities and can do 
irreparable damage to their reputation. I 
would, therefore, urge the hon. Home 
Minister to make an authoratativc statement 
on the progress of the Romesh Sharma case. 
He should also take effective measures to stop 
unauthorised leaks of the type which have 
appeared in the press today. 

In condition, I Would, once again, state   
unambiguously   that   We   arc   not 
interestrd: in protecting any person, who is, 
considered, to be, guilty. Our concern is that 
the Ramesh Sharma case should not be used 
to malign political leaders or to 

settle political scores. 

MR: CHAIRMAN: Mr. Gurudas Das 
Gupta 
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House is here.   He   should  tell  us 
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when the Home Minister will make his 
statement. It is something which is 
...(Interruptions) 

MR. CHAIRMAN: I have called Gurudas 
.. Das Gupta, please. (Interruptions) 
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SHRI GURUDAS DAS GUPTA (West 
Bengal): Sir, the news is extremely 
distressing. It is distressing not because one 
will say that it is being projected against one 
particular political party. That is not the only 
issue. That may be one of the many issues, 
because in the list that has appeared in the 
press, there arc people who are belonging to 
many political parties. not the Congress Party 
alone. They belong to many parties. And also, 
some people have been named, who are 
occupying important positions in the Prime 
Minster's Office also. Therefore, let us discuss 
it in a different way. 

Sir, the question mainly is that Mr. Romesh 
Sharma was a political convict. He is a criminal 
convict; he is a. social convict and it goes 
without saying that he 

has built up his own empire in the country 
with political connections. Without the 
support of the political leaders, without the 
support of the bureaucrats, without the 
support of the important people in high 
positions, it would not, have been possible 
for Mr. Romesh Sharma to build his empire. 
Therefore, it can be genuinely suspected that 
people in political life, people in the 
corridors of power, arc connected with him. 
Therefore, there should be an objective 
inquiry without fear or favour, whoever may 
be the personality and whatever may be his 
character, whichever may be the political 
party. There should be an objective and 
unhindered inquiry. 

If permission has been sought from the 
hon. Home Minister, I would request him to 
unhesitatingly give the permission. If the 
CBI has sought permission to interrogate the 
people named in the list, whatever may be 
their identity, that should be permitted. An 
investigation should take place. The hon. 
Home Minister should give permission 
without delay. I do not know whether any 
permission is needed. After all, political 
leaders of this country do not belong to a 
different tribe. They should be interrogated 
just like any other person of the country. 
Why is the permission of the hon. Home 
Minister needed? But there is an important 
question. The important question is if these 
leakages are made and the list is given to the 
press, then, it, is a serious matter. It is 
impossible for this newspaper to get the list. 
Somebody in the CBI or somebody in the 
Government or somebody — that is 
important — must have supplied the list to 
the newspaper. It is a selective leakage. If, 
after the inquiry, it is found that the people 
who have been named in the list are 
innocent, then, what will happen? That is the 
important question. it the poeple named in 
the list are found to be innocent, then, in the 
meantime, their credibility would he 

affected. Tat that anient, I am ready to 
agree add) Dr. Manmohan Singh. We 
haw the right to information. The right 
to information is a 
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fundamental rigth. I agree. But if the right to 
information is sought to be misused the way 
it is being done, then, what about protecting 
the credibility not only of the Members of 
this House but other people also? Protesting 
the credibilily of the Members of this House 
is not the monopoly of the Members. We 
should protect the credibility of all the 
citizens of the country. That is important. 

SHRI NILOTPAL BASU (West Bengal): 
The Cabinet Secretary ...(Interruptions)... a 
Cabinet Minister of this Government 
(Interruptions)... 

SHRI GURUDAS DAS GUPTA: But there 
is another point. What about the credibility of 
the CBI? I am concerned about that also. If 
the list supplied to the press is found to be 
wrong, unsubstantiated, if the people named 
in the list cannot be hauled up due to lack of 
evidence, then, the credibility of the CBI 
would also be affected. The CBI is an 
important organ of the State. We hold it in 
high esteem. The CBI also should not allow 
its position to be diluted, in a way it is being 
done.. Therefore, the whole thing is 
distressing. I call upon upon the Government 
to take action so that the selective leakage 
does not take place. I call upon the 
Government to immediately agree to the 
suggestion of the CBI that such and such 
people will have to be interrogated. I also 
request the hon. Home Minister to inform this 
House — not because some names of 
Members are. there — about the wide 
ramifications of the Romesh Sharma case. 

DR. BIPLAB "DASGUPTA (West 
Bengal): Mr. Chairman, Sir, I just wart to 
make two very brief points. 1 hope all 
Members  would  agree   take    me     on      state  

NUMBER   are   points   IS   this The member  in  
which THE CBI has been QUESTION MUST      
be more in going to the press than doing 

something for which it has been set-up. For 
example, in the hawala case, there were many 
leakages. They did not do 

enough to substantiate their point and prepare 
a case they allege that some crimes have been 
committed. That is the first point I am 
making. The CBI should be one; and they 
should not go in for selective leakages. 

The second point is the most substantive 
point. If what had appeared in the press is 
true, then, there should be nothing to stop this 
investigation from taking place, no matter 
who arc involved. That should be taken into 
account. The due process of law should not in 
any way be inhibited by any political 
pressure. Thank you very much. 

SHRI M. VENKAIAH NAIDU 
(Karnataka): Sir, 1 entirely agree with Shri 
Gurudas Das Gupta and Dr. Biplab Dasgupta 
that nobody should have any difference of 
opinion with regard to a particular issue. The 
issue is having wider ramifications because 
this person... (Interruptions) The time alone 
will tell who is leaking the information and 
who is making a selective leaking. As far as 
the BJP Government is concerned, it is very 
clear that we never indulged in this. Earlier 
also, you have seen on so many occasions, 
how selective leakages were made. 
(Interruptions) I am talking of the 
Government also. This Government never had 
the habit of doing it and never did it also 
(Interruptions) I am coming to that point. The 
point is, Mr. Romesh Sharma had contacts 
with notorious people, who were responsible 
for a series of bomb blasts in this country, who 
were responsible for destroying the public 
property and also the confidence of the people. 
This man bad direct-eonnections with them; 
and without the support of persons holding 
high office, whether in the political field or in the 
administrative field, THIS would not have been 
possible. as ministry person and this person parties 
also. Which are the parties and which are the 
persons? I am not here to discuss it  now?  It 
has become public 
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knowledge also., But at the same time, Shri 
Jitendra Prasada was just saying that the Home 
Minister himself has accused the Congress 
party, Sir, I have been a regular reader of 
newspapers and I have been following the. 
campaign also, The Home Minister has said 
that all the links of Romesh Sharma, with 
regard to politicians, with regard to 
bureaucrats, with regard to other important 
functionaries, should be probed and this matter 
should be placed before the country. This was 
what the Home Minister has been repeatedly, 
saying in public as well as in various meetings. 
Secondly,    while    saying    that    unless 

something is proved, nobody should be 
defamed or their names should not be 
dragged, inadvertently or with what purpose, 
they have brought Shrimati Sushma Swaraj 
Ji's name. She is not a Member of this House. 
I can only inform my Congress friends; please 
look back ... and see who made the charge? 
Nobody has made the charge against 
Shrimati Sushma Swaraj Ji, How was her 
name taken by the Congress party people? My 
suggestion is, let us not do politics with such 
an issue. Earlier also, you have seen how the 
Hawala issue was dealt with, how. people 
were defamed, and finally, what happened, is 
everybody's knowledge. But by doing this, we 
arc defamining the system, we are defaming 
ourselves. If he belongs to your party, you 
take action..,If he belongs to my party, we 
have  to take action. We are answerable  to 
the  people.  As Gurudas Das Gupta has said, 
whether he is an MP or a politician   or, even   
a   particular political party,They are not 
above law. They should be exposcd. But till 
such time the truth comes out and the facts 
are known- and they are proved, making an   
allegation   or   making   counter-  allegation 
will not. help us, you make an allegation then, 
I have to make a counter-allegation, if I have 
the facts with MC. Then my point is; in this 
House also you have just seen the tendency to 
drag in certain names. If you drag in some 
names if I drag in someone's name then you 
may protest, you may 

feel hurt. I don't want to do' it. I don't 
want to utilise this House for that purpose. 
I have some'' information with me, 
whatever is available, whatever I have 
collected through newspapers and other 
channels. At the same time, nobody 
should have an objection for a thorugh 
probe into the entire connections; right 
from the beginning. How this man came,- 
how he Was given political patronage, 
where he has worked, how he had access 
to the level of the Prime Minister and how 
this man was able to, amass this much 
wealth, all these things have to be probed 
thoroughly and the CBI should be given 
the charge of doing it.' (Interruptions) 

SHRI NILOTPAL BASU: Sir, the 
question is of leakage. Hou has it 
appeared in the Press? (Interruptions) 
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MR. CHAIRMAN; Mr. Naidu, have 
you finished your speech? 

SHRI M.VENKAIAH NAlDU: No, Sir. 
Sir it is not fair for these people to intervene 
every time and obstruct other Members' 
right "to speak in this House. (Interruptions) 

I have not mentioned even his party's name. 
The question is regarding the leakage 
(Interruptions).. It is riot fair for these 
people to interrupt and obstruct the other 
Members' right to speak in the House. 
(Interruptions) I have not mentioned even 
his party's name. (Interruption)... 

MR.  CHAIRMAN:   The question  is 
regarding the (Interruption).. SHRI M. 
VENKAIAH NAIDU : sir. 
the question is regarding the leakge.  How 
does Shrimati Sushma Swaraj come into 
it; ((Interruption).. 

MR. CHAIRMAN: You wind up now. 
(Interruptions) 
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SHRI JITENDRA PRASAD: A How was 
that name cleared? (Interruptions) We have 
to find out that. (Interruptions) 

SHRI. M. VENKAIAH NAIDU: Sir, 
we have no objection to the Governemnt 
giving full permission to the CBI, if it is 
required. I don't know whether it is 
required. It may be required. To my 
knowledge, nothing is required. The CBI 
is within its right to make a thorough 
inquiry into all these aspects and place 
those facts before the nation. My only 
worry is this. We have seen the securities 
scam. We have seen the Joint 
Parliamentary Committee going into the 
securities scam and making 
recommendations. What has happened? We 
have become a laughing stock before the 
nation. Not even one rupee is recovered so 
far. We have seen in the hawala cases also 
how politicians were framed, Now in the case 
of Romesh Sharma also, there is no need for 
anybody. to hesitate. The full facts will be 
placed before the nation. There should be a 
thorough inquiry by the CBI. Whatever 
information that has to be given, will be given 
by the Government. (Interruptions)... 

MR. CHAIRMAN: Shri Jayant Malhoutra. 
(Interruptions)... 
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MR. CHAIRMAN: No, please. 
(Interruptions)... Your party Member has 
already spoken. (Interruptions)... 
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-    MR. CHAIRMAN:  Please,  no.  No. 
itmermptiom)...   Nothing   will   be on 
record. 

��P ���2, ��P ���2....(Interruptions)... 

Nothing will go on record, only Mr. 
Malhourtra. (Interruptions)... Only Mr. 
Malhoatra.   (Interruptions)... 

The BJP has been given time. 
(Interruptions)...No, please. Mr. Jayant 
Malhoutra. (Interruptions). �� -� �� P2 
Interruptions)... Please sit down. 
(Interruptions)... Please sit down. 
(Interruptions)... I have asked only Mr. 
Jayant Malhoutra. 
(Interruptions)... Nothing will go on record. 
(Interruptions)... Nothing will go on record. 
(Interruptions)... Nothing will go on record. 
(Interruptions)... Mr. Jayant Malhoutra. 
(Interruptions)... Mr. Jayant Malhoutra.  
(Interruptions)... 

SHRI JAYANT KUMAR 
MALHOUTRA (Uttar Pradesh): Thank you. 
Sir. This is a very hot subject. 
(Interruptions)... Sir, nothing is audible. 
(Interruptions)... Sir, unless these non. 
Members sit down, nothing can be done. 
(Interruptions)... 
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MR. CHAIRMAN: No, please. 
(Interruptions)... Dr. Manmohan Singh has 
already spoken on behalf of the Congress    
party.    (Interruptions ��
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SHRI B. P. SINGHAL (Uttar Pradesh): Sir. 
when Shri Gurudas Das Gupta was speaking, 

Shri Jitendra prasdas sood up and gave a 
long speech. 

MR CHAIRMAN: As  I said carter, if 
anybody, other than the person I call, 
speaks, that will not go on record. 
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SHRI JAYANT KUMAR 
MALHOUTRA: Sir. the issue raised by Shri 
Manmohan Singh is very important. There are 
many issues which arise out of this issue. The 
list that came out in the newspapers today, has 
been in circulation for quite some time. In -
fact, 1 was sent such a list ten days ago. But I 
did not give much credence to it. 1 was told by 
the people who sent this list to me that this 
was a credible CB1 list which had been given 
to the hon. Home Minister. I would like to 
raise two or three issues. What has the Home 
Ministry done in this regard? Sir. apart from 
the selective leakage which has maligned 
some of the hon. Members and important 
politicians in this country, no action, no pre-
emptive action has been taken against those 
important officials who arc occupying 
sensitive position even today. I had written to 
the hon. Home Minister. I had also written to 
the hon. Prime Minister. But no action has 
been taken so far. Unfortunately, selective lists 
have been leaked to the newspapers and 
selective exoneration of an industrial House 
by the hon. Prime Minister and of a former 
Chief Minister by the hon. Home Minister has 
been done. This is very unfortunate. There is -
need for an impartial inquiry. While this 
inquiry is on, those officials who arc 
occupying very sensitive positions, must be 
removed from those positions so that the 
security of the country is not put at stake. 
Instead, we arc seeing a selective leakage 
which will end up maligning the senior 
politicians and senior political leaders which 
will be harmful to the national interest. Thank 
you. (Interruptions) 

MR. CHAIRMAN: Now the issue is not of 
naming anybody. We are not going to 
comment an anybody. The main-issue is the 
leakage. If you -confine yourself only to that, 
you will be allowed to speak, otherwise not. 
Shri Gandhi Azad — yon will not name 
anybody. 
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ह� ���� ह�� &T��ह* �4 
�=� �� �)ह ��(� �� �� ���� 
��� ��ह�� ह��  
 &�� 
��
�  ��E ��ह� ������� "� �3� �� �3� ������� ह4, 
�3� �� �3� & '
��� ह4 ��
4, �7" �;Y�
� ��� 

��� 
� 
�� 
��� �� ह2� '$"��
� 

�� �
�!�� : �� ��
� 
�� ह4 �"�, 
�T� ह�� 

��  �.!�. ����  (A�	 '��9) : �-�� � �ह4
", 
��F�� �* "ह q��� 
�  �b" ह�  
 &�� &1��� �*, 
$"������ �� "�  
�� ������ �* "�  
�� ��V"� �� 
 
�� �����" �
F" "�   
�� -� N �9lP� a"9m 
� 
��� ��� ह� �4 ��
� q� �� ह4�� F��-� �
 ह�� 
��
�� <��� �� N
��B 
4 
�0 
� ���U� ��FE� 
��.��.�=. 
4 �.�� �"� ह�� �� ��e�� ह��  
 �� 
�
  �l�8 ]�� �� ��
� 
4=  ��4Y> �हA � ���� ह� 
�� �
 �ह� ����� �
 Z9lY
4B ��  
�� a"9m 

� ��� 	�
� ��
� N"4� 
��� #"/ 
  �G	�  
�/ 
ह��� 
�1� ह�  
 ������ �(/ 
�  �;`" �)lP �� 
....(5��1��).... 

�� �
�!�� : �� ��� ��� �� 
 ह2 �� 
� �4 
��	� ह�� 

��  �.!�. ���� : �4 ���� ���� ह�  
  �� 	4�/ 
�  
 1	�T &-� 
4= ����FY���0� ह4 
�
�  �हA �= ह�, 

4=  ��4Y> �हA ��� ह� �4 ��
�  ��� �
��� 
��� 
� 

4 00 �हA ह4�� �� ह2� ���� -��� ��
�� �� %� 
�)ह ��(� �� �� &�;�4' ह�  
 ��
�  �l�8 ���� 

���
�—
4= -� a"9m ह4, ��ह� ��
� ��Yc 
� ह4 
"�  
�� 
���� ��Yc 
� ह4—��
�  ���� �*  �B>" 
 	"� ���� �� ह2� 

��%�� �%$� ���ह� (�
ह�	) : ��,  �G	� 
; G 
�b� �� ह���� 
�0 �* N 5"� �	 �3� ह�  
 
4Y> 
� 
��� ह4�� 
�  �ह	� ह� ���� 
� &
�	� �* ��
4 
��� ह4 ���� ह�� ���* �� ��ह �� T� 	�"� ���� ह�  
  
ह�  
�� 
4 	��� 	��� ह�  
 0�"
 "ह �ह� ��� 
ह�� "ह N 5"� �ह;� ह� �	� ह� %� ��.��.�=. 
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 ���� ��FE�, �4 ह���� 
�0 
� ���� �3� 1; T"� 
 �-�� ह�—��\	 ��Y�	��*� ?"��4 – ��
�  
���� 
��, ��
�  ह��	� �� &�� 
4= ������ &1��� �* 
��� ह� �4 �ह �ह;� ह� 
;1
 ��� ह�� �� �)ह ��(�	" 
�� &�;�4' 
!� ��  
 �)ह ��(�	" ��.��.�=. 
4 
�`� 
�� %� "ह  ह
�"� 
�  
  
�� ��ह 
� 
	�
� � �हA ह4�� �� ह2 %� �4 ��� "ह�� ह;= ह� �� 
�
 �ह 
�ह�� �* �� �� � ह4 ��2,  
�� 
� ��� 
&1��� �* �2, "ह �ह;� ह� �	� ��� ह�� 

SHRI PRITISH NANDY 
(Maharashtra): Sir, I think the issue is two-
fold in this matter. It is indeed very dangerous 
to keep senior officials in sensitive positions 
if their names arc involved in a case such as 
this. It is imperative in our view that such 
people should be re-positioned in different 
jobs during the continuance of this 
investigation so that they are unable to 
influence the pursuit of the guilty people in 
this matter. 

�� @9 �� ���� (A�	 '��9) : ��$"��, j� 
���4ह� q�ह �� �� �4 N
�B �4��0 0�S 
�  ���� �* 
�P�"� ह�, �ह &o"�� ह� ��-�� %�  �$����
 
 �b" ह� %�  �� �������k� 
� ������ �(/ �* 
�D	�1  
"� �"� ह�, �ह 
�0 
�  �3� %� �g�� �� 
���� ह� %� �� �हA ��e��  
  ��
� ���� 
��.��.�=. <��� ह4 �ह� ह�, �ह 	�
� � 
� �� ह;= %� 
������ �(/ �* 
� �� �"�� ���� ��" ह�  
 F�lY !� 
�� �� ����k� 
4— ��
� ��� G�� ह�, �$ह� 
&��� �� 
��� 
�   	2, �
��� 
��� 
�   	2 %� 
��
�  ����� �
 � �( 
� ह�� 
��� 
�   	2 R�� 
 
"� �"�� �� 	2 �� -� j� ���4ह� q�ह �� 
� 
��� 
� ��E>� 
��� ह;2 ��
�� �� %� �)ह ��(� 
�� �� "ह ���� 
��� ह��  
 �)ह ��(� �� �
� �* �2� 
%� F�lY�
�B 
*  
 �� ��ह 
�  ���'�� 
������ �������k� 
4 �
��� 
��� 
�   	2 #"/ 
N
� 0�  
"� �"� ह�? ��
�   	2 
.� 	4� 
�:�
�"� ह� %� �4 	4� �:�
�"� ह�, ��
�  
 1	�T 
3� 
�">��ह� ह4�� �� ह2� #"/ 
 ��$"�� 
�� �
 
4= F�lY ���� �  �	 ��2, $"�"�	" �� 

4= �
�� 
4b� � ह4 ��2 "� ��.��.�=. &��� 
���� ���� T���	 � 
� 	� �� �
  
�� a"9m 
�  
 1	�T – ��ह� �ह ������� ह4, ��ह� ��'��B a"9m 
ह4 – ��
�  � �( ह�� 
� N"�� �हA ह4�� �� ह2 
%� �� �� � �( ह�� ....(5��1��)... 

SHRI KARENDRA MOHAN: Sir, I have 
a point of order.. 

MR. CHAIRMAN: There is no point of 
order in this. 

SHRI NARENDRA MOHAN: Sir, I am 
not wasting your time. Sir, I only want to 
know whether any spokesman of CBI has 
given the report. If there is no mention of the 
spokesman of CBI, how can you definitely 
say that the report has been given by the CBI? 

�� @9 �� ���� : ��, ���� "ह �हA 
ह� ह�� 

�� f*��	 <�ह $6���  (	�2C`��) : 
��.��.�=. 
� 
4= ��T�*� �हA ह�� ....(5��1��)... 

SHRI NARENDRA MOHAN: Sir, the 
basic tenet in journalism is that reporters hunt 
for news. If they hunt for news and if they get 
the news, they do publish it. I have seen the 
report. There is no mention in the report that 
any spokesman of CBI has given anything. If 
the spopkesman of CBI has not given 
anything, how can you discuss a thing which 
is not formulative, which is not correct, which 
has no facts, which is not true, which docs not 
give you a right to discuss? (Interruptions) 

�� f*��	 <�ह $6��� : ��.��.�=. ���� � 
�� 
�� 	2 ��.��.�=. 
4 ���s�	��� 
��� 
�   	2 
"ह 	4� R�� 
� �ह� ह� ....(5��1��)... 

�� @9 �� ���� : �-�� � �ह4
", 
....(5��1��)... 

MR. CHAIRMAN: Now you have 
finished.  (Interruptions) 

SHRI NARENDRA MOHAN: My point of 
order is clear.  (Interruptions)... 

�� f*��	 <�ह $6��� : "ह 	4� ��.��.�=. 
4 
�����	��� 
��� ��ह�� ह�� ....(5��1��)... 

�� ��	�9 !:S	� : ��, "ह 	4� ��
� ����� 
�  
���� �4	 �ह� ह�� 

�� �
�!�� : &�  
�� 
� �हA ��2��� 

�� @9 �� ���� :�ह4
", ���$d �4ह� �� �� 
ह���� ��� 
4 �हA ��e� ह�� �� �����= �� 
4= 
���> �हA 
� �ह� ह��� �� "ह 
ह �ह� ह��  
 &�� 
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�����= �� �)ह ��(�	" 
4 �� ��ह 
� 
4= 
����� 
� �4 "ह 	�
 
� �� ह;=? �� 	�
� � 
� 
���� ह4�� �� ह2 %� �4 
4b� ह�, �ह 
� �� ह4�� 
�� ह2 ....(5��1��)... 
 

MR. CHAIRMAN: Nothing will go on 
record.  (Interruptions) 

�� ��$�!�|� 	�%:�w� 	�~� (N�� '��9) : 
�-�� � ��, �.-&� �� ���4ह� q�ह �� �� �4  
��	� �� ह��� �* �P�"� ह�, "ह �ह;� ����� 
��	� ह�� "ह 	�
 
� �� ह;�,  
���  
"�, 
� �� 
 
"�? ��
� ���� �3��	 ह4�� �� ह2, 
�ह
�
�� ह4�� �� ह2� �����= 
� F�4#���� 
�हA 
ह� ह�� 	� 
� &� �����= 
� T�> ह4 �"� ह� 
�ह "ह  
�1�  
 "ह ���	�  
��� �ह� ह�,  
��� 
�ह� �हA ह�� �� ���� �* 2
 #	� � T
� 0� 
��� 
� 
-� ��
�  �g��
��� ह4 �= ह�� ��
� ���� 
�ह
�
�� ह4�� �� ह2� &�� ���* 
; G ह
�
� ह� 
�4 �!�� 2#0� 	��� �� ह2� ��, �� ��
�  � �2 
�� ���� ��nY"/ �� %� �
F"/ �� &��	 
��� 
��ह�� ह��  
 ��
4  �"��� �T�
 
�   	2 �F����	 

��� �ह;� �;�� ��� ह4��� 
 

†ź ν ŗ  ̂ Ê Ńˇź ν ŗ  ̂ Ê Ńˇź ν ŗ  ̂ Ê Ńˇź ν ŗ  ̂ Ê ŃˇÊ ńΎ ̄      ¢ ̄  ŀŷǽ Á ¢ ̄   ĶℓÊ ńΎ ̄      ¢ ̄  ŀŷǽ Á ¢ ̄   ĶℓÊ ńΎ ̄      ¢ ̄  ŀŷǽ Á ¢ ̄   ĶℓÊ ńΎ ̄      ¢ ̄  ŀŷǽ Á ¢ ̄   Ķℓ"  :"  :"  :"  :  ¢ ŃΊ ŀΉ ¡  ¢ ŃΊ ŀΉ ¡  ¢ ŃΊ ŀΉ ¡  ¢ ŃΊ ŀΉ ¡
ňά ¬ Ńňά ¬ Ńňά ¬ Ńňά ¬ Ń:":":":"  śΉ  Ћ ŘŴŷˆ ŕΌ ŗŶŷΈ  ± ŅůΈ øЋ Д  Ķ₧ˆ

 ĶΌ ³ ¢ ÑŵŻũΈ  ŗǼ   Ĺυ ÑΎ  ι  ĶΎ  Ķ₤ ¢ ›Έ ³Ô
 ø Ķź΅  śΉ  Ň΅ ø ¢ ŗΌ  śũΚ  ̈́őź· ÑΎ  ι ÑŵŻũΈ ‹Ŵŷˆ
 ¥ ĶŲδŲј ø śŻΕ Ķǽ І ŗΌ À Ķƒ ń б ĶǼ Śųˆ ¢ ø Ķź΅  śũΚ΅
 Ň΅ ŗίˆ ¢  ĶΟ  øЈ ¡øЁ øŚˆ  ĶΟ Ј ¡øЁøŚˆ ø śŻΕ Ķǽ І ŗΌ

‹Έ ¶ Ń  ĶΟ Ј ¡ Ё Śˆ £ ¢ ŕųź· ø ι  Ķź΅ ›ω 
 ľźŧ¯  ĶŷŢ  ̈́ ÑŵΈ ĶůΈ ÑΎ Ñ΅  śŹųΎ ¬ ÑΎ Ç Ä Ñ  ̈́  ι  ĶźΆ ŗΌ
 őΎ ¢ ›Έ  Í ̄  Ķſ ³ ¢ø ι ›ω ľźŧ¯  ĶŷŢ  ̈́ø ι
 ЙΆ ŗΌ Ê ̄  ¢ ¬ ÑΈ ® ŚųΉ ¢ Śⁿ А  śŷ∆ ¬ ŕŪδųź Ê ↨ŵ΅
›Ŷ  ̂¢  ŃΆ ¢  śŻΕ Ķǽ І ŗΌ ¥ ĶŲδŲј Ê ̄  ŗΧ Śųˆ ¢ ø ι 

 

†[]TransilieraMon in Arabic Script 

δŲǾ ŘŦ΅ ø śŻΕ Ķǽ  Ķŷź· ŕŪųΎ ¢  ̄  Ä Ń˘  ŗΨ  ι ĹŲ  
  

   Ã ŗδǺ ̄  Ķ Á ĶŶƒ  śˆ  Ñůά ̄  ®  śųΓ ¡ ›Έ ø  Ńˆ
  ŗųˆ ¢ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶΉ Ń΅ œź ¢  śˆ  Ã ŗδˆ ŀ  ̂  ̄  Ä ¢
  ≡ǽ Ê Ńſ Ĺυ  ĶΉ Ń΅ À ĶŶůΰˆ ¢  śŻ·  ╒  ¬ ĶűΈ Śˆ Ķźˆ

 øБ ŗΌ  
�� 	�%��� 
* �	� ( �ह��) : �ह4
", 
�0 �* �� 

 
�� ����$" 2�*$�� �� ���� ��-� �हA ह4�� ह� %� 
���	� ��-�� ह4�� ह� �4 �����= �� ��
� ���� 

��= ���� ह�� #"/ 
 
�0 %� �
� 
4 �����= 
��  �O��� �ह� ह�� ��� �����= 
�  ��V"� �� "� 
�����= 
�  <��� ���� 
�  ��� �* ह� 
4= ��� 	�
 
ह4 ��2, ���� �हo���B> 	4�/ 
� ��� � ��2 �4 
�� 2��$�� �*  �O����"�� ��
�ह�F�
 ह4�� ह�� #"� 
....(5��1��)... ह4�  � �F\� ���� 
����  
 
ह�� �� 
	�
 ह;�? ...(5��1��)... ��, �� ह4�  � �F\� 
� 
��� 
� �ह� ह��� ...(5��1��)... 

�� �	��w %�ह� : ��
4 ��e�� 
� ��lY� 

� �2�...(5��1��)... 

�� �
�!�� : �� �� P2� ...(5��1��)... 

�� %�ह4%� �$�% (!��%� 
*(�$) : ��, ���* 
a"�FE� 
� NO� ह�� ...(5��1��)... 
4= -� �
F" 
&�� �� �
� �*  
�� -� ���
�  �� �ह� ��  हF�� 
	��� ह� �4 ��
4 �ह	� "ह घ4bB� 
� 
��� �� ह2 
 
 ��
� 
4= F��E> "� �$Y��F Y �;3� ह;� ह� "� 
�हA �;3� ह;� ह�� ���$d �4ह� �� ���-��� �P �ह� 
ह�� ...(5��1��)... 
 

†Ŕźŵ  ̂  ŀŶŧΈ Ê ŃˇŔźŵ  ̂  ŀŶŧΈ Ê ŃˇŔźŵ  ̂  ŀŶŧΈ Ê ŃˇŔźŵ  ̂  ŀŶŧΈ Ê Ńˇ : : : :  ĶΟ  Ķ℅ˆ ŗά Ä ›Ŷˆ ¢ ø Ń  ̂
  ι À ¢ ŗˆ"...Ĺŵǿ ¢ ŀΈ..."  ŃΆ ¢  ←ŶΈ Śⁿ Ј  ŗ΅ 

 ›Έ Ļя   śˆ  ÑŲά Ń˙ Śⁿ Śũ΅ ›Έ Â ŀˆ ³ ¢
 ЗΎ ¬  Ń  ̈́  Ķŷˇ ŗŹΆ ÑΎ  śŵφ  ŗųΉ ¢  ŗΨ ›Ό  śŢΚ· ÑūǾ

  ¬ ĶűΈ Ј ŗ΅  ĶΞΉ ¢ Ñ  ̈́  śŻΕ Ķǽ  ĶΎ  ι  ¢ ŗΌ  ¢ ńǼ ĺˆ ↓Ή ¢  ĶΎ
 ⅝ ¢  ̄  Ķſ  ̄  Ķſ Ћ ŕΌ ŗΈ  ̄  ŀŷΎ ŃΉ ø ι  ¢ ŗΌ  ¢ ńǼ ›ω

 ›Ό  ι ̄"...Ĺŵǿ ¢ ŀΈ..."



 

« �� 	�%��� 
* �	� : 	��� ह� ��
� 
4= F��E> 
ह�� ...(5��1��)... 

�� �	��w %�ह� : �� &��� & '
�� 
4 
�1*� 
...(5��1��)... �� 
� �	 "ह ����� ��ह�� ह��  
 
�����= 
�  N�m� �� 
4= ���
��� ��	?' 
��= 
ह� "� �हA? ...(5��1��)... 

�� �
�!�� : �� �� P2� ��
4 &��� ��� �;�� 

��� 
� �2� 

�� 	�%��� 
* �	� : ��, ...(5��1��)... 

�� (�$�% �
� N2�� :��, �� �4	�� ��	� �हA ह��� 
 �T>  "ह 
ह�� ��ह�� ह�  
 �� &�4 �0� 
�  
��g�� 
4= ���	 �P��� ह� �4 ���	/ 
� ���� 
���>�*Y 
� ��T �� �हA  
"� ����� ...(5��1��)... 
&�� �� �4	 �ह� ह�, "ह -� &�� ���� ह� �4 "ह 
�4 	��� �T ह��� 
4 �4	�� �� ह2�  � �FY� 
�����> ह4�  � �FY� �हA ह� �4 
����  � �FY� 
4 
�4	�� �� ह2� 

�� �
�!�� : -����� �� �� &��� ��� 1o� 

� �2� 

�� 	�%��� 
* �	� : �ह4
", ��  �T>  ���� 
ह�� 
��ह�� ह��  
 &1���/ �* 
; G 	4�/ 
� �4 ��� �"� 
ह�, "ह 	�
 
� �� ह;�? ��
� �)ह ��(�	" �� ���� 
ह4�� �� ह2� ��  �T>  ���� 
ह�� ��ह�� ह�� 
...(5��1��)... 

�� �
�!�� : P�
 ह�, ह4 �"�� 

SHRI  N.K.P.  SALVE (Maharashtra): Sir, 
what is your ruling on his point of 
order'.' 

MR. CHAIRMAN: No, I am not giving 
any ruling. Shri Vijay Darda. 

�� ��2� 2�. � 3 (%ह�	�L#) : ��"���� ��ह�, 
&1���/ �* �4 1�� G�� ह�� ...(5��1��)... "ह ��� 
 

�0 
�  �हo���B>  �g��
�� &1��� 2 0"� 2� �* 
1�� G�� ह�� ह� "ह ����� ह�  
 ���* �7" ह� %� 
�� 	2 ��
�� 
4 �� ह"�  
 R��  �g��
�� ��ह/ 
�� ��.2�.k. ���� ��ह/ �� �4 &T�� ��P�  ह;2 ह�, 
��
4 �;��� �ह�� �� &	� 
��� �� ह"�, ��
� ���� 

��� �� ह"� %� ��
� ���
��� �
� 
4 ���� 

��� �ह;� �!�� ह�� ...(5��1��)... 

�� �
�!�� : ह4 �"� ��
� X����Y� 

�� C�	�2 �S9$ (ह�	��;�) : �-�� � ��, 
�4��0 0�S 
�  N
�B �* ���� %� ���� � ���� 
�  	4�4  

�  �4 ���  	"� �"� ह� ...(5��1��)... �� �� �
� �* 
�3�  �g��
��� �� 
ह�� ��ह�� ह�  
 ���� "ह ���� 
� ���� 
�   
�� �
F" �� �4��0 0�S ��� 
�  �
�� 

4 
-� 
�1� �हA ह�, 
-� ���� 
4= � ��" �हA 
�ह� ह�� ���� ��
� �
�	� �हA 
� ह�� ���� �ह	� ���  
��
� ��� &1��� �* �p� �� “���:�” �* ��
�  
���� �*  ��4Y> G��  E�� �4 -� �;��� 
�  
.��� ���� "ह 
���	� ���-��� घ��Y� �"��  T� �)ह ��(� �� �� 
R��  ��4Y> 
�  
 ��
�  ���� �� aह��Y ���� 
��� 
��ह�� ह�� �;e� �3� 1;0� ह;=� �� �� �
 �� aह��Y 
���� 
� ������ 
� �ह� ह��� ���� ह�E �43 
� 
 ���
� ह� ��
�� ��  
 ��
� �4 -� aह��Y ���� ह� 
��
4 �
� 
�  �Y	 �� � 1"��  ��- �� 	4�/ 
�  
��� ह�, �ह ��� ���2� %� ���� ����  ���
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 �	�� �� ह2� '$"��
� ....(5��1��).... 

MR. CHAIRMAN: The next Special 
Mention is by Prof. Vijay Kumar Malhot- 
ra on hockey .......... {Interruptions).... 

��  �2���w '��� : �-�� � �ह4
", ����  ���
� 
ह��  ....(5��1��).... 

MR. CHAIRMAN: No, no. It is 
closed ....... (Interruptions).... It is closed. 

�� �2���w '��� : �� 2
 %� NO� 
� �ह� ह��  
....(5��1��).... 

SHRI GHULAM  NABI AZAD: Sir, 
....(Interruptions) ....... 

MR. CHAIRMAN: No, you have already 
spoken. The issue is closed. 
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SHRI GHULAM NABI AZAD: Sir, 
closing the issue is not the remedy. To-
morrow, any paper can write about any 
person. 

MR. CHAIRMAN: You have already 
spoken. What can I do? I am not. ...(In-

terruptions).... The Leader of the House is 
here. 

SHRI  GHULAM  NABI  AZAD:   As 
Chairman of the House, you can direct 
the Government........... (Interruptions).... 

��� ��  ���� (�� �����	 
��) : �� 
�`��F� 

��� 
�   	2 13� ह;� E�  (5��1��) ����  ��" 

; ��� �Dह4(� �� 
4 �4	�� 
�   	2 
ह� ह�, �� ��
�  
���� �* 
; G 
ह�� ��ह�� ह��  (5��1��) 

†Ĺё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê Ńˇ " " " "Â ŀ  ̂  ĶŢźΉÂ ŀ  ̂  ĶŢźΉÂ ŀ  ̂  ĶŢźΉÂ ŀ  ̂  ĶŢźΉ:":":":" ›Έ 
 ø Ķ₣  ¢ ŗΌ  ¢ ńŹ΅  śŻ· ╒  śΉ  Ń΅ Ĺˆ ¢ ŗǿ ̄  ¬

"...ǿ ¢ ŀΈĹŵ..." Ћ Ç Ńƒ ŗŸŵΈ  ̄  ĶŶΟ  śΖ  Ä  śΉ  ¤ ¡ 
  ĶŷŸ΅ ŘŦ  ̈́›Έ  Í ̄  Ķſ  śųˆ ¢ ›Έ  ĶŸ΅  śŻ·  ╒  śŷ· ŗΦ  ŗ΅

øÃ ŗΌ  ĶŢΌ Ķǽ 

�� �2���w '��� : �� ��
�  �
� 
� �
F" ह��� 
" 
 ���� � �( ह�� ह4 �ह� ह�, &�� �ह� ह4 �ह� ह� 
�4 �4 
; G ह���� �
F" 
ह� ह�, ��
� �$#��"�� 
ह4�� �� ह"�, �7" ����� ��� �� ह"� ��� ��� 
	� �"� ���� � �( 
� ह�� ह4 �ह� ह� �4 �� ���� �8� 

� ���� 
� �ह� ह��, �� ���� �8� 
� �2 %� �8� 
�� ���
�  �� 
� �"�  
 �� ���>�*& 
4 ��"��#Y 

 �"�  
 �� ���	� �* �4 �7" ह�, �ह �
� 
�  
����� �1�� �� ह"*�  ....(5��1��).... 

MR. CHAIRMAN: The Leader of the 
House is here. ...(Interruptions)... I am not 
going to direct ....(Interruptions)... 
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MR. CHAIRMAN: The Leader of the   

† [ ] Transilteration in Arabic Script 

House is here, and he has heard everything. 
...(Interruptions).... I am not going to give any 
direction. 
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SHRI VAYALAR RAVI (Kerala): Mr. 
Chairman, Sir, I am on a point of order. 
(Interruption) 
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SHRI VAYALAR RAVI: Before he 
begins, my point of order is .... 
(Interruptions).... 

MR. CHAIRMAN: He has already 
begun. Nothing doing now. 
(Interruptions) On the earlier thing, there is 
nothing now. (Interruptions) 

SHRI VAYALAR RAVI: Sir, you can hear 
my point of order. (Interruptions) The Leader 
of the Opposition has a certain status which 
you yourself have provided to him. You arc 
good enough, in your wisdom, to give due 
respect in hearing whenever he speaks. The 
question is, when the Leader of the 
Opposition raises a very serious matter, what 
is the status of that statement? That is my 
question which you have to decide. 
(Interruptions) 
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��� �हA ह4�� �� ह2 ....(5��1��).... 

SHRI VAYALAR RAVI: I have not right 
to compel nor can I do anything because your 
decision is final. I am not questioning that. I 
have no right even to question. I am only 
requesting you to consider the status. 
(Interruptions) 

MR. CHAIRMAN: I have heard you. I will 
repeat it. The Leader of the House has spoken 
and the issue is closed. (Interruptions) That 
issue is closed. (Interruptions) 

Congratulation   to   Medal   Winners   of 
Indian Contingent at Asian Games 
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THE LEADER OF THE OPPOSITION 
(DR. MANMOHAN SINGH): Madam, I wish 
to associate our party with the sentiments 
expressed by my esteemed friend and 
colleague, Prof. Vijay Kumar Malhotra. It is a 
matter of great satisfaction and great pride for 
all of us that our hockey team has done so 
well after many many years. Therefore, we 
share the sense of joy and the sense of pride 
which our countrymen feel on this happy 
occasion. A* the same time, all   the   
individual   players.   who   have 


